
s:_  r) 

04  

FORM No.4 
See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No...!).. ....... 	............ of 200 

Applicant (s)........ Respondent (s).. 

Advocate 	. 	 Advocate 
for Applicant 	 .... 	 forRespondent(s)........................................................... 

S 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

Ip° 6-ç cf 

) 
Order dated: 23.02.2006 

Applicant, a M;1 itipurpose Kha lasi under i) • .E ./ 

Oon./I.C.Railyays, has filed the present Original 

Application under jaction 19 of the rninistrative 

Tribunals Act, 1935 with the following prayers:— 

"(a) To direct the Re SDondents to up-
crade the scal.e of the AoDlicant 
frii Rs. 2550-3200/- to 2610-4/-. 
To direct the Rsond.nts to 
sibrnit the pension papers in the 
scal.e of Rs, 2610-3540/ instead 
of Rs. 2-550-3200/-. 
To direct the ResoDtents to PY 
the di±ferentjal arrear salary of 
s. 19,992/-. 

And pass any other aopropriate 
order as deeS proper and fit in 
the interest of justice." 



0.A.No. 173/06 

Notes of the Registry 

iZivd .Li'/ (lbo.-j-6o) 

rct- (:if 	.st't 

TI  

Orders of the Tribunal 

Heard M. N.R.Routray, W., Counsel app3aring 

for the Applicant and Mr..R.Cath, Lii. Standing 

Counsel for the Railways and perused the mater ials 

placed on record. 

Since, the Applicant is going to 	super- 

annuation from service with effect from 31.03.2006, 

the Respondents should consider the grievunces of 

the Acolicarit exoeditiously and qrant hJ the 

desired reUef,as due and admissible under, the 

rules, by 20.03.2006. 

Send copies of this order to the Respondents, 

alonq with copies of the 07iginal Aoplication, by 

spec ia 1 me s se nger, at the - cost of the Applicant. 

The Respondents should consider the avrrnents made 

in the present Original Aoplication as a represen-

tation of the Applicant to the Respondents and 

act promptly to grant necessary relief to the 

Applicant by 20 .03.2006. 

free copy of this order be Sent to the 

Applicant in the addres3 qiven in the ricinal 

Application and free cois of this order be also 

given to the id. Counsel appearing for both the 

parties. Mr. Roubray, Id. Counsel for the oplicant 

undertakes to de?Dsit two sets of special rnessenç:er 

cost for service of the order on the six Resooreut 

J.A. accordingLy disposed of. 
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